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Customs Appeal Nos. 40865 - 40867 of 2015 
 
 
 

 

Per:  Mr. K. Anpazhakan 

 

       The Ld. Counsel appearing for the appellant submits that the 

Company is closed for 6 years and they are not inclined to pursue 

the appeal.  Accordingly, he wants to withdraw the appeals filed by 

them.  The request of the appellant is accepted.  Accordingly, the 

appeals are disposed as withdrawn. 

 

(Order dictated and pronounced in the open court) 

 

                                                                           sd/- 

                                                                 (K. ANPAZHAKAN) 

                                                                Member (Technical)                                     
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